
19       Oral Answers [RAJYA SABHA] to Questions    20 

 

DR. Y. LAKSHMI PRASAD: Madam, 

one small question. 

THE DEPUTY CHAIRMAN: I am not 

allowing any more questions on this issue. 

SHRI S.S. SURJEWALA: Madam, I am 

not levelling any charge against our army. I 

was asking as to how he will ensure that... 

THE DEPUTY CHAIRMAN: He cannot 

ensure it. 

SHRI S.S. SURJEWALA: How will he 

ensure army's honour? 

THE DEPUTY CHAIRMAN: Surjewalaji, 

the honour of our army and armed forces is 

not in danger by allegations of terrorism. So, 

that closes the whole chapter. 

SHRI SURINDER KUMAR SINGLA: 

Such allegations were levelled by separatist 

forces. 

THE DEPUTY CHAIRMAN: Yes, terrorists 

and separatist forces. 

 

 

 

SHRI S.S. SURJEWALA: Okay. I am 

very sorry. 
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DR. Y. RADHAKRISHNA MURTY: 

Madam, the case of freedom-fighters in the 

erstwhile State of Hyderabad is entirely 

different due to lack of proper files and 

documents. A special committee was formed 

long back. The committee was constituted to 

process applications of the freedom-fighters. I 

would like to know the present state of this 

committee. I understand that the functioning 

of the committee, for the last one or two 

years, has been very tardy. 

The second part of the question is, there 

are thousands of applications pending with 

the department and gathering tonnes of dust 

and thousands of queries. In the meanwhile, a 

crop of middlemen and brokers have come up 

and a sort of nexus between the brokers and 

the bureaucracy has developed. This 

particular point I would like the hon. Minister 

to note. 
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THE DEPUTY CHAIRMAN: Mr. Murty, 

the time is very short. 

DR. Y. RADHAKRISHNA MURTY; 

Madam, just one minute. The brokers and the 

department people even demand 50% of the 

arrears to process the applications. Madam, this 

I am saying according to the first hand 

information I have got. When we wrote to the 

department I received a letter saying that 'We 

are looking into the matter.' But, in reality, they 

have never looked into the matter. 

The thrid part of the question is whether the 

Home Minister will be pleased enough to curb 

this particular aspect which is taking place in 

his own department and under his own nose. 

Thank you. 

SHRI INDRAJIT GUPTA: Madam, this is a 

very serious allegation. The hon. Member said 

that there are some people within the 

department and there are some middlemen 

outside who are posing to help some of these 

poor and not-well-educated people to get 

pension provided they are paid some money or 

share. I would welcome any cooperation from 

any hon. Member who would like to identity 

any such person in his knowledge. I assure you 

that strictest action will be taken against them. 

As far as the Andhra Committee is 

concerned, I would like to say that there is a 

cell which was set up to look after the cases 

from Hyderabad. The cell mainly deals with 

cases relating to the Telangana Movement 

because there was a big struggle against the 

Nizam of Hyderabad who was protected by the 

British. Madam, this committee which the hon. 

Member was referring to, does not function 

from Hyderabad. The Chairman of the 

committee is' an old and respectable gentleman 

...(interruptions)... His name is Shri Shroff. It is 

a feet that the committee has been making a 

very tardy progress, we are now in the process 

of trying to get that committee reconstituted 

because the Chairman is very, very old and he 

does not want to go out anywhere. He does not 

go to Hyderabad and very few meetings were 

called. So, Madam, we are trying to reconstitute 

and activate the committee so that the cases are 

taken up more expeditiously. 

THE DEPUTY CHAIRMAN: Now, I have 

18 Members who sought permission for putting 

questions on this...(interruptions)...This shows 

the seriousness and concern of the hon. 

Members. ...(interruptions)... 

 
SHRIMATI MARGARET ALVA:Madam, 

let us have a discussion on this. 

THE DEPUTY CHAIRMAN: Sure. We will 

find the time and have a discussion on this. I 

have a 

suggestion for the hon. Minister. As Members 

of Parliament come from various States, why 

not you think of constituting a small 

committee of Members of Parliament who 

can, at least, scrutinise those applications and 

expedite them and it will become much faster 

in disposing of the cases? You do not have to 

depend on the committee of bureaucrats. 

THE DEPUTY CHAIRMAN : Question 

Hour is over. t[ ] Transliteration in Arabic 

Script. 

 


